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BEFORE THE EXECUTIVE DIRECTOR AND FIRST APPELLATE AUTHORITY 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA 

2nd Floor, Jeevan Vihar Building   

Sansad Marg, New Delhi- 110 001 

Dated: 17th May, 2022 

 

RTI Appeal Registration No. ISBBI/A/E/22/00014 

 

IN THE MATTER OF 

Nisha Malpani                                 … Appellant 

Vs. 

Central Public Information Officer  

The Insolvency and Bankruptcy Board of India 

2nd Floor, Jeevan Vihar Building 

Sansad Marg, New Delhi- 110 001.                 … Respondent 

 

ORDER 

1. The Appellant has filed present Appeal dated 25th April 2022, challenging the 

communication of the Respondent dated 23rd March 2022 with regard to her RTI 

Application No. ISBBI/R/E/22/00069 dated 22nd February 2022 filed under the Right to 

Information Act, 2005 (RTI Act). In the RTI Application, the Appellant has requested for 

the Order disposing of the complaint against her by one Mr. Shailendra Singh.  

 

2. In response, the Respondent had provided her with letter dated 14th February 2020 with 

the subject – ‘Complaint in the matter of NIIL Infrastructure Private Limited against Mr. Sunder 

Khatri, Interim Resolution Professional’. 

 

3. In this Appeal, the Appellant has stated that ‘the RTI was filed for obtaining the order in the matter 

of complaint made by Mr. Shailendra Singh against Ms. Nisha Malpani before IP division of IBBI on 

29 Jan 2020…. However the order dated 14 Feb 2020 for some other matter was inadvertently and 

erroneously provided in response to the RTI filed, wherein the complaint was made by Ms. Nisha Malpani 

against Mr. Sunder Khatri on 10 June 2019 was provided. Please provide the correct order with regard to 

the complaint made by Mr. Shailendra Singh on 29 Jan 2020.” 

 

4. I have carefully examined the Application, the response of the Respondent and the Appeal 

and find that the matter can be decided based on the material available on record. I note 

that the Appellant had, in her Application, requested for the Order disposing of the 

complaint against her by one Mr. Shailendra Singh. On the other hand, the Respondent 

has provided her with letter pertaining to complaint made by her against one Mr. Sunder 

Khatri on 10th June 2019. 
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5. It is clear that the Respondent has handled this Application in casual manner and provided 

the Appellant with information unasked for. I, therefore, direct the Respondent to deal 

with the RTI Application of the Appellant in accordance with law, within 10 days from the 

date of receipt of this order. 

 

6. The appeal is accordingly, disposed of. 

Sd/ 

(Santosh Kumar Shukla)  

First Appellate Authority 

Copy to: 

1. Appellant, Nisha Malpani. 

2. CPIO, The Insolvency and Bankruptcy Board of India, 2nd Floor, Jeevan Vihar Building, 

Sansad Marg, New Delhi - 110 001. 


